-
C]

N Tarquew’®

¥ o, 3w ¥e| guart, fdmy 33, R030/41W ¢, W ¢R¥3 [ge 2t , fFmm : w7 .00

HATIRWN FHE

i vt
RewTg yrwerEfaftan 3w AP mfteeait qaw e
(V7T UF, TH-¥ 9 UE-o aived afeg Fee durfve w3 oy aEfaftam @)

Fafaw o @ w3y ; T WA VISR, 390 AT, TR AGE, Jga (19 T IE6),
farmEeireTh 7 frawr smam, fagus <t fagve Fole aftedt 7 Fagos smmrare
mER gt #aR Fed daifie o 3 e g TR gt
WERTZ W& ot Franrs migaor
~ FIHAIGH T ~, T A, F-3¢, & T, AF1-Fol FHIwH,

T (), JE oo o, Bl 13 fedar, 2038

HERTg TeR Haer P mifasor (wemTamm) (o) fafaan, qoe.

T TR/ ST/ ¢ 0/ R0 R2, — YT Ty (Faferam o feramny anfrforamy, Ro% =ar A9 4 TS 39 HAH (R)
F Iq FAT () T TOMT ()3T UL Fole ISR 9w Traradie GHe TR T YR ST SE T
WA TS FraTHER WITeehToT (HET) (a9, R0ty =il ST FTAEET WIEHe! fafTas i el

Q. it e -

() o PP TR TR EET v Wi (e (TR R, 0% WaIe A,
(3) & Fafrae vt AT WS Sea g SN e,

R g fafaw.- ¥ wery wer wua S i fafem, R0ty ar Ee e, (e qEd fafE
Taihe) FTEeL)

SiTesar wrTE & faafta groaradt ey aveg FavIRE, Tehey s, St Sl A fatel 9 Serhe Wi
ST ST FFE A R, ¥ F 3 H IR, v S W 9o Yo Se W TR F fetet
TTETOTIS AT ¥ Wl STHA . o

]

W - Fefata — 3, CkrEr tirtTe e e ne e s e e ew b s w4 en



HERT IR TRAUS ITATUROT WIT SIR-&, f3dat 29, Ro3¢/di% ¢, TRk ¢’¥d

AN

¥, 7@ faframien fafam 331 99 -2 0 v faei faamen 999 e e Swdter anEsl ¥ A 99

. T fafrm ¥ el Ty «SuTires ST & vie AT, FTUET TITes SRR ¥ ¥ 3 ST,
& ey fatrgmine g < -4 Siget o, rmae, -afifere- ar Hian Feere <A -4 HTe deet.
o, e Faframined g <3 Sireet o, s, cafifene - aier Sireetern <A -3 SHe JieT.

¢. T Fafprims fav oo 2o Steer 2w ST nffae o wEa RrEser <R 32 Hne R,

], e faframimed e <13 sirsel 3 =aniel, <aRiTTe-g Hiwe ASe ST -3 30 259,
R0, 1y fafrmme fd ATy Areet AR s, «afifene-3 WiEE A < -¥ AR 93,
RY, T fafrraiee) ) <Ay Sigel 3 e, <TRive- G S SEeion AT -3 ST g,

gl ada uy,



a

RS, VAR TG SETERYT M1 90-%, fdar 23, 2078/ ¢, 7 R3¥3

MAHARASHTRA REAL ESTATE REGULATORY AUTHORITY

“Housefin Bhavan”. Plot No.C-21, “E"-Block. Bandra - Kurla Complex,
Bandra (East), Mumbat 400 051, Date 22nd December, 2021.

MAHARASHTRA REAL ESTATE REGULATORY AUTHORITY (GENFRAL) (AMENDMENT) REGULATIONS, 2021,

No. MahaRERA/Regulation/280/202].-—In exercise of the powers conferred on it under sub-gections ([)
and clause (/) of sub-section (2) of Section 835 of the Real Estate (Regulations and Development) Act, 2016 and of

all other powers enabling it in that behalf, the Maharashtra Real Estate Regulatory Authority, hereby makes the
following regulations to amend the Maharashtra Real Estate Regulatory Authority (General) Regulations 2017,
namely : —

1.

T

x N o

9.

Title and Commencement; -

{1) Thesc regulations may be called the Maharashtra Real Estate Regpulatory Authority (CGeneral)
{Amendment) Regulations, 2021,

{2) They shall come into force on the date of their publication in the Official Gazette.

Principal Regulations: - These regulations amend the Maharashira Real Estate Regulatory Authority
{General) Regulations, 2017 (hereinafter referred to as “the principal regulations™).

Regulation 3 of the principal regulations shall be substituted with:

“3. The certificates, issued by the project architect, project engineer, chartered accountant and submitted
to the banks for getting release of money from the separate account shall be in Forms |, 2 and 3
respectively. The certificate issued by the project architect on completion of registered real estate project
shall be in Form 4.7

In regulation 3A of the principal regulaiions, the words “This form shall be submitted at end of every
financial quarter,” shall be substituted with “This Form shall be submitted at end of every financial year.

In regulation 4, the words “siatutory auditor” wherever appearing, shall be replaced by “annual auditor”.
In the principal regulations, “Form - 1™ shall be replaced by Form - | appended as Annexure “A” herein.
In the principal regulations, “Form - 2™ shall be replaced by Form - 2 appended as Annexure ‘B’ herein,

In the principal regulations, “Form - 2A" shall be replaced by Form - 2A appended as Annexure ‘C
hercin,

In the principal regulations, “Form - 3 shall be replaced by Form - 3 appended as Annexure *D herein.

10. In the principal regulations, “Form - 4" shall be replaced by Form - 4 appended as Annexure ‘E’ herein.

11, In the principal regulations, “Form - 5 shall be replaced by Form - 5 appended as Annexure “F™ herein.

DR. VASANT PRABHU,
Secretary, MahaRERA.

T EI- Tt — ¢ &1
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Annexure A
FORM 1
[see Regulation 3}
ARCHITECT’S CERTIFICATE

{To be submitted at the time of Registration of Ongoing Project and for withdrawal of Moncy from
Designated Account)

Date
To,

The — (Name & Address of Protnofer),

Subject: Certificaie of Percentage of Completion of Construction Work of <Project Name™ having MahaRERA
Registration Number (Only Applicable after project Registration) being developed by

[Promoter's Name]

Sir,

7

I/ We have undertaken assignment as Architect /Licensed Surveyor of cettifying Percentage of
Completion of Construction Work of <Project Namc>™ having MahaRERA Registration Number
( Only Applicable afier project Registration, being developed by [Promoter’s Name]

Based on Site Inspection, with respeet to Layout / each of the Building/Wing of the aforesaid Real Estate Project .
[ certily that as on the date of this certificate, the Percentage of Work done for each of the building/Wing of the
Real Estate Project under MahaRERA is as per Table A herein below. The percentage of the work executed with
respect to each of the activity of the entire phase is detailed in Table B.

TABLE-A

Layout / Building /Wing Number (to be prepared separately for cach Layout /Building /Wing of the Project)

Sr. Tasks / Activity Percentage of Actual Work

No. @ Done

)] {As on date of the

Certificate)
(3
l. Excavation
2. Basements (if any)

3. Podiums (if any)

4. Plinth

5. Stilt Floor
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6. Slabs of Super Structure

7. Internal walls, Internal Plaster, Floorings, Doors and windows within
Flats/Premises

8. Sanitary Fittings within the FlatPremises

Q. Staircases, 1.ifis Welis and [ .obbies at each Floor level (verhead and
Underground Water Tanks

10 Extemal plumbing and external plaster, elevation, completion of terraces
with waterproofing of the Building/Wing.

11. | Installation of Lifts. water pumps, Fire Fighting Fittings and Equipment as
per CFQ NOC, Electrical fittings, mechanical equipment, compliance to
conditions of environment/CRZ NOC, Finishing to entrance lobby/s. plinth
protection, paving of areas appurtenant to Building/Wing. Compound Wall
and all other requirements ag may be required to complete project as per
specifications in agreement of Sale. Any other activities.

TABLE-B
Common Areas (Internal and External Development Works) in respect of the Registercd Phase / Project
Number
Sr. No. Common areas and Facilities Proposed Percentage of Details
(Yes / No) Actual Work Done
(As on date of the
) @ Certificate)
5
&) @ 5
1. Internal Roads & Footpaths
2. Water Supply
3. Sewerage (Chamber,
lines, Septic Tank, STP}.
4, Storm Water Drains
5. Landscaping & Tree Planting
6. Street Lighting
7. Community Buildings
8. Treatment and disposal of sewage and
sullage water.
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9. Solid Waste
management &
Disposal

10. Water conservation /
Rain water harvesting

1. Energy management

2. Fire protection and fire safety
requirements

13. Electrical meter room, sub-station,
receiving station, :

14. Others (Option o Add more).

Yours Faithfully,

Signature & Name (IN BLOCK LETTERS}) of L.S/ Architect

(License No. ............. )

Agreed and Accepted by:

Signature of Promoter

Name:
Date:;
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Annexure - B

FORMI-2
[See Regulation 3]
ENGINEER'S CERTIFICATE
(To be submitted al the time of Registration of Ongoing Project and for withdrawal of Money from Designated

Accout — Project Wise)
Date
To.

The (Name & Address of Promoler)

Subject : Certificate of Cost Incurred for Development of <Project Name> having MahaRERA Registration

Number {(Only Applicable afier project Registration) being developed by [Promoler’s
Naine]

Sir.

i We have undertaken assigniment of certifying Estimated Cost for <Project Name> having
MahaRERA Registration Number { Only Appticable after project Registration being

developed by [Promoter’s Name]

2. We have estimated the cost of Civil, MEP and allied works required for completion of the apartments and
proportionate completion of intemnal & external works of the project as per specifications mentioned in agreement
of sale. Our estimaled cost calculations are based on the drawings/plans made available to us for the project under
reference by the Developer / Consultants. The Schedule of items and quantity required for the entire work as

calculated by Quantity Surveyor* appointed by Developer/Engineer, the assumption of

the cost of material, labour and other inputs made by developer. and the sile inspection carried out by us o

ascertain / confirm the above analysis given to us.

3. We¢ estimare Total Estimated Cost of completion of the atoresald project under reference at Rs.

(Total of Table A and B) at the time of Registration. The estimated Total Cost of

project is with reference to the Civil, MEP and Allied works required for completion of the apartmenis and
proportionatc completion of intcrnal & external works, as per specifications mentioned in agreement of sale and
for the purpose of obtaining occupation certificate / completion certificate for the Building(s) / Wing(s} / Layout /

Piotted Development from the being the Planning Authority under whose jurisdiction

the aforcsaid praject is being implemented.

4, ‘The Estimated Cost Incurred till datc is calculated at Rs. {Total of Table A and B). The amount of

Estimated Cost Incurred is calculated on the basis of input materials /services used and unit cost of these items,
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5. The Balance Cost of Completion of the Civil, MEP and Allied works for completion of the apartments and
proportionate completion of internal & exiernal works, as per specifications mentioned in agreement of sale, of

the Project is estimated at Rs. {Total of Table A and B).

6. 1 cenify that the Cost of the Civil, MEP and allied work for the apartments and proportivnate internal &
external works, as per specifications mentioned in agreement of salé, of the aforesaid Project as completed on the
date of this certificale is as given in Table A and 13 below:

TABLE A

Building /Wing s Layout / Plotted Development bearing Number or called

(10 be prepared separatety for cach Building /Wing / Layout /Plotted Development of the Real Estale Project)

Sr. No. Particulass Amount {In Rs.)
L. Total Lstimated Coxst of theBuilding/Wing / Layout /
Piotted Development as on date ot Registration is
2. Cost incurred as on date of cerlificate
3. Work done in Percentage (as Pereenlage of the estimated
cost)
4. Balance Cost to be Incurred** (Based un Estimated Cost)
5. Cost Incurred on Additional/Extra Items not included in the
Estimated Cost (Table —C)

TABLE B
Internal & External Development Works in Respect of theRegistered Phase
Sr. No. Particulars Amaount (In Rs.)
. Total Estimated Cost of the Intermal and External

Development Works including amenities and Facilitics in
the layout as on date of Registration is

2. Cost incurred as on date of certificate

3. Work done in Percenlage (as Percentage of the estimated
cosl)

4. Balance Cost 1o be Incurred ** (Bascd on Estimated Cost)

5. Cost Incurred on Additional/Extra Items not included in the

Estimated Cost (Table -C)

Yours Faithfully,

Signature & Name (IN BLOCK LETTERS) with Stamp of Engincer
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Local Authority license no. { If applicable)

Agreed and Accepted by:

Signature of Promoter
Name:

Date;

Note ;

I. The scope of work is to complete Registered Real Estate Project as per drawings approved from thme 1o

time and as per specifications mentioned in agreement of sale.

2. (*) Quantity sunvcy can be done by office of Enginecr or can be done by an independent Quantity Surveyor,
whose certificate of quantity calculated can be relied upon by the Engineer. In case of independent quantity
surveyor being appointed by Developer, the name has to be mentioned at the place marked (*) and in case
quantity are being calculated by office of Engineer. the name of the person in the office of Engincer, who is

responsible for the quantity calculated should be mentioned at the place marked (*}.

3. (**) Balance Cost to be incurred (4) may vary from Difference between Total estimated Cost (1) and Actual
Cost incurred (2) due to deviation in quantity required / escalation of cost etc. As this is an estimated cost. any
deviation in quantity required for development of the Real Estate Project will result in amendment of the cost

incurred / to be incurred,
5. All components of work with specifications are indicative and not exhaustive.

6. Please specify if there are any deviations / qualifications. Example: Any deviations in input material used from

specifications in agreement of sale.
Table C

List of Extra’Additional’ Deleted Items considered in Cost

(which were not part of the original Lstimate of Tota] Cost)

Sr. No. List of Extra/Additional / Deleted Items Amount (In Rs,}

A TR-Th-"af—5
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Annexure C

FORM-2A
(See MahaRERA order no. 5 ot 2018)
ENGINEER'S CERTIFICATL FOR QUALITY ASSURANCE
{Site Supervisor’s Certificate)

(To be submitted at the end of Financial Year)

Lxate

To,

The (Name & Address of Promoter)

Quality Assurance Certificate
(Certificate No. ...t forthe Year Ending ................ )

Subject: Centificate for quality of materials used and quality of Construction and workmanship for the work
of <Project Mamec> having MahaRERA Registraion Number being developed by
[Promoter’s Name]

Sir,
[/We o have undertaken an assignment of supervisien of this real estate project,
Our Responsibility

I/We are responsible for carrying out the work in accordance with the development permission and as per
the approved ptan and submit certificate of supervision of work and to carry out material testing in-situ or in the
authorized laboratory and to ensure quality of work and werkmanship as per prescribed specifications, and as per
NBC and or other relevant code of practice.

1. Input Materials, Fixtures and Fittings

[/We hereby certify that all Construction material, Fixtures and Fittings with regard to the flooring.
Electrical, Sanitary fittings etc and amenities to be provided by the Promoter in the said Project, building and the
Apartment as are as per specifications mentioned in Annexure 'E’, of Agreement of Sale.

For those items, where no specifications have been mentioned in agreement of sale, the materials, Fixtures
and Fittings used conform to the relevant BIS Standards / 1S /National Building codes or as per industry
standards.

2. Workmanship - I/we hereby certify that work has been carried out under our supervision. We further
certify that workmanship and gquality is satisfactory and up to the mark and the work has been acceptable within
the permissible limits of deviations as per relevant code of practice.

3. Structural Engineer -

Promoters has engaged structural engineer Mro . having Licenses NO. ..ocrvrvirniins having
Office No. .oviee. . CeltNo. .., e rernenen
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The structural design of buildings in this project has been done under his supervision. The formwork and
concrete mix design has been done as per 1S 10262:2009 or as per other relevant codes as applicable. His
periodic checks and certificates for STABILITY and SAFETY have been kept on record.

5, Preservation of records.- Record ot all test results of this project have been properly kept in the
prescribed formats and will be preserved at least up to the defect liability period or for the period as required by
any other provision of law.

Please specify deviation in quality of materials or any other item of work which were nel conforming lo the
specifications as mentioned in Agreement of Sale:

Yours Faithfully,

Signature of Engineer (Site Supervisor)
Name:
Qualification (Not less than graduate)
License Mo, (if any)-
Phone No:

' Place:

Agreed and accepted by:

Signature of Promoter

Name:

Date:
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Annexure B

FORM 3
(See Regulation 3)

(&4 4

CHARTERED ACCOUNTANT’S CERTIFICATE (On Letter Head)

{To be submiued at the time of Regisiration of Project and for withdrawal of Money from Designated Account)

Date:

(Name & Address of Promoter),

Subject : Certificate of Financial Progress of Work of <Project Name> having MahaRERA Registration Number

Sir,

( Only Applicable after project Registration) being developed by {Promoter’s Name)

This certificate is being issued for RERA compliance for the <Project Name> having MahaRERA Registration

Number

{ Only Applicable after project Regisiration) being developed by (Promoter’s

Namg) and is based on the records and documents produced before me and explanations provided 10 me by the
management of the Company.

Table A — Estimated Cost of the Project (at the time of Registration of Project)

Estimated Cost

(b}

(c)
(d)

(e)

0

Sr. No. Particulars (At the time of
Registration of
Project)
(1) (2) (3)
1. i. Land Cost
(a) Value of the land as ascertained from the Annual

Statement of Rates (ASR).
Estimated Amount of Premiwm payable to obiain
development rights, FSI, additional FSI, fungible area,
and any other incentive/concession in deticiency under
DCR from Local Authority or State Government/UT
Administration or any Statutory Authority.
Estimated Acquisition cost of TDR (if any},
Estimated Amounts payable to State Government/UT
Administration or competent authority or any other
statutory authority of the State or Central Government,
towards stamp duty, transfer charges, registration fees
etc: and
Estimated Land Premium payable as per annual
statement of rates {ASR) for redevelopment of land
owned by public authorities.
Under Rehabilitation scheme :
i. Estimated construction cost of rehab building
including site development and infrastructure
for the same as certified by Engineer.
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(H

)

(3}

it. Estimated Cost towards clearance of land of all
or any encumbrances inctuding cost of removal
of legal/illegal occupants, cost for providing
temporary (ransit accommodation or reat in licy
of Transit Accommodation, overhecad cost,
amounts payable to slum dwellers. tenants,
apartment owners or appropriate autharity or
government or concessionaire which are not
refundable and so0 on.

iii. Lstimated Cost of ASR linked premium, fees,
charges and sccurity deposits or maintenance
deposit, or any amount whatsoever payable to
any authorities towards and in project of
rehabilitation.

iv. Any other cost including interest estimated on
the borrowing done specifically for construction
of rehabilitation component

Sub - Total of Land Cost:

ii. Development Cost/Cost of Construction of Building
{a) CEstimated Cost of Construction as certified by Engineer,
{b) Cost incurred on additional items not included in
estimated cost {As per engineer certificate}

(c) Estimated Expenditure for development of entire project
excluding cost of construction as per (i} above, ie.,
salaries, consullants fecs, site overheads, development
works, cost of services (including water, electricity,
sewerage, draipage. layout roads etc.), absorbed cost
{attributable to this project) of machineries and
equipment including its hire and maintenance costs,
consurmnables etc.

(d) Estimated Taxes, cess, fees, charges. premiums, interest
etc, payable to any Statutory Authority.

{e) Interest payable to financial institutions, scheduled
banks, non-banking financial institution (NBFC) or
meney lenders on construction funding or money
borrowed for construction.

Sub-total of Development Cost

Total Cost of the Project (Estimated)

*Pass through charges or indirect taxes not included in estimated cost of project.

** Estimated cost shall be revised through correction application.

VT AR
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Table B — Actual Cost Incurred on the Project (as on Date of Certificate)

S.No Particulars Amount (Rs.)
Incurred
(n (2) (3

Land Cost

(a} value of the land as ascertained from the Annual Slatgment of
Rates (ASR).

(b} Incurred Expenditure on Premiums to obtain development rights,
FSI, additional FSI, fungible area, and any other incentive/
concession in deficiency under DCR from Local Authority or

State

Government/UT  Administration  or  any  Statutory

Authority.
(¢} Incurred Expenditure for Acquisition of TDR (if any).

(d) Amounts paid 0 State Government/UT Administration or
competent autherity or any other statutory authority of the State
or Central Government, towards stamp duty, transfer charges,
registration fees ete; and

(¢) Land Premium paid for redevelopment of land owned by public
authorities.

(f) Under Rehabilitation scheme:

1ii,

iv.

Incurred Expenditure for construction of rehabilitation
building. Minimuin of {(a) or (b) te be considered

(a) Cost Incurred for construction of rehab building
including site development and infrastructure
for the same as certified by Engineer.

{(b) Incurred Expenditure for construction of rchab
building as per the books of accounts as verified
by the CA.

Incurred Expenditure towards clearance of land of all or
any encumbrances including cost of removal of legal/
illegal occupants, cost for providing temporary transit
accommodation or rent in lieu of Transil
Accommodation, overhead cost, amounts paid to slum
dwellers. tenants, apartment owners or appropriate
authority or government ofr concessionaire which are
not refundable and so on.

Incurred Expenditure toward ASR linked premium,
fees, charges and security deposits or maintenance
deposit. or any amount whatsoever paid 10 any
authorities towards and in project of rehabilitation.

Any other cost including interest incurred on the
borrowing done  specifically for construction of
rchabilitation ¢component.

Sub - Total of Land Cost:
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2. Development Cost / Cost of ' Construction
() Expenditure for construction. Minimum of (a) and (b) to be
considered
(a) Construction  cost  incurred  including  site
development and infrastructure for the same as
certified by Fnpinger.
{b) Actual Cost of construction incurred as per the
books of accounts as verified by the CA.

(it) Cost incurred on additional items not included in estimated
cost {As per engineer certificate)

(iiiYIncurred Expenditure for development of entire project
excluding cost of construction as per (i) above, i.¢., salaries,
consultants fees, site overheads, development works, cost of
services {including water, electricily, scwerage, drainage.
layout roads etc.), absorbed cost (attributable to this project)
of machineries and equipment including its hire and
maintenance costs, consumables etc. All costs incurred to
complete the construction of the entire phase of the project
registered.

(iv)Incurred Expenditure towards Taxes, cess, fees, charges,
premiums, interest ete. o any Statutory Authority.

(v} Incurred Expenditure towards Interest to Financial
institutions, scheduled banks, non-banking financial
institution (NBFC) or money lenders on construction
funding or money borrowed for construction.

Sub-total of Development Cost :
3 Total Cost of the Project (Actual incurred as on date of certificate)
4. Proportion of the Cost incurred on Land Cost and Construction
Cost 1o the Total Estimated Cost{Tzble A).
Amount which can be withdrawn from the Designated Accouni.
6. Less: Amount withdrawn tilt date of this certificate from the
Designated Account
7. Net Amount which can be withdrawn from the Designated Bank
Account under this certificate

*Pass through charges or indirect taxes not included in incurred cost of the project.

T EF -y
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Statement for calculation of Receivables from the Sales of the Real Estate Project

Sold Inventory

8. No. Flat No. Carpet Area | Unit Consideration as per | Received Balance
(in.sq.mtrs) Agreement/Letter of Amount* Receivables
Allvtment™

(1) 2 3 “) (5) 6
1
2
3
4

Total

*Unit consideration as per agreement/letter of allotment and amount received does not include pass through
charges and indirect taxes.

Unsold Inventory

S.No

(1)

Flat No. Carpet Area

(in.sq.mtrs)

) (&)

Unit Consideration as per Ready
Reckoner Rate

i | || |

Tatal

Table D

Comparison between Balance Cost and Receivables

S.No.
(1)

Particulars

@)

Amount

3

Estimated Balance Cost to Complete the Real Estaie Project
(Difference of Total Estimated Project cost less Cost incurred)

Balance amount of receivables from sold apartments as per Table C
of this certificate (as certified by Chartered Accountant as veritied
from the records and books of Accounts)

(1) Balance Unsold area (to be certified by Management and to be
verified by CA from the records and books of accounts),

(ii) Estimated amount of sales proceeds in respect of unsold
apartments (calculated as per ASR multiplied to unsold area as on the
date of certificate, to be calculated and certified by CA)

as per Table C to this certificate

Estimated receivables of ongoing praject. [Sum of 2 + 3(i1))]

{To Be Filled for Ongoing Projects only)

Amount to be deposited in Designated Account - 70% or 100%

IF 4 is greater than 1, then 70% of the balance receivables of ongoing
praject will be deposited in designated Account

[F 4 is lesser than 1, then 100% of the balance receivables of ongoing
project will be deposited in designated Account
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Table E

Designated Bank Account Details

S.Nu. Particulars Designated Bank Account Details

Actual Amount till Date (From start
of bank account to till date)

1, Opening Balance

Deposits
Withdrawals

bl ol A

Clesing Balance

1 hereby certify that required proportion of money, as specified in the act, collected from allottees of the
project unit as indicated in Table C has been deposited in Designated RERA Bank Account.

1 hereby certify that (Name of Promoter) has utilized the required proportion of money, as specified in the
act, collected from allottees for this project only for land and construction of this project.

Table F

Means of Finance

S.No. Particulars Estimated* Proposed / Actual
{Artime of Estimated {As on the date
Registration) (As on the date | of certificate)
{InRs.) of the (In Rs.)
{proposcd and certificate)
indicative) (In Rs.)

L. Own Funds
Total Borrowed Funds (Secured)
= Drawdown availed till date
3. Total Borrowed Funds (Unsecured)
- Drawdown availed till date
4. Customer Receipts used tor Project
Total Funds for Project
6. Total Estimated Cost { As per Table A)

>

h

Y Ty B
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Table G
Any Comments/{Jbservations of CA
1.
2
3.
4.
Yours Faithfuily,

Signature of Chartered Accountant

(UDIN....eseceerr. and Membership Number............. )

Name.cviiierviairernsrriossninsorioness

Agreed and accepted by:

Signature of Promoter

Name:
Date:
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Annexure E
FORM 4
{See Regulation 3)
ARCHITECT’S CERTIFICATE
{To be issued on completion of Regislered Project)
Date:

To,
The (Name & Address of Promoter),

Subject: Certificate of Completion of Construction Work of <Project Name> having MahaRERA
Registration Number being developed by (Promoter’s Name)

Sir.

I/ We have undertaken assignment as Architect /Licensed Surveyor of certifying
Completion of Construction Work of <Project Name> having MahaRERA Registration Number
being developed by {Promoter’s Name) _

I/We hereby certify that, on basis of my inspection and certificate received from Structural Engincer and

Site Supervisor, the following area of <Project Name> has been completed in all aspects and is fit for occupancy
for which it has been erected/re-erected/constructed and enlarged. Further, the tollowing Occupancy Certificates/

Completion Centificate have been granted:-

S.No. Occupency Certificate Layout/Building/ Date Local Planning
Number Wing Number Authority

Cd | B | —

1 certify that the <Project Name> having MahaRERA Registration Number is complcte in
all aspects as per agreement of sale.

Yours Faithfully,
Signature and Name (IN BLOCK LETTERS) of L.S/Architect with
(Licence No............. )
Agreed and Accepted by:
Signature of Promoter

Name:
Date:
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Annexure F
FORM §
(Sze Regulation 4)

ON THE LETTER HEAD OF CHARTERED ACCOUNTANT (WHO IS ANNUAL AUDITOR OF THE
PROMOTER’S COMPANY/FIRM)

ANNUAL REPORT ON STATEMENT OF ACCOUNTS
CHARTERED ACCOUNTANT'S CERTIFICATE (Un Letter Head)

Date
To,
The (Name & Address of Promoter),
SUBJECT : Report on Statement of Accounts on project fund deposit, utilization and withdrawal by
[Promoter] tor the period from to with respect to MahaRERARegn Number

1. This certificate is issued in accordance with the provisions of the Real Estate (Regulation and
Development) Act, 2016 read along with the Maharashtra Real Estate (Regulation and Development)
(Registration of Real Estate Projects, Registration of Real Estate Agents, Rates of Interest and Disclosures on
Website) Rules, 2017,

2. 1/We have oblained alf necessary information and explanation from the Promoter, during the course of our
audit, which in my/our opinion are necessary for the purpuse of this certificate.

3. YWe hereby confirm that 1/We have examined the prescribed registers, books and documents, and the
relevant records of (Premoter) for the period ended .................. and hereby certify than:

A, Deposits:

For this Fiscal year Total for this project till
date

[. | Total amount colected from
allottees

2. | % of amount to be deposited
as per act

3. | Amount to be deposited as
per act (1*2)

4, | Total amount deposited in the
Designated Bank Account

5. | % of Amopunt deposited in
Designated Bank Account
[(4)/(1)*100]

6. | Shortfall/Excess deposit (3-4)

Amount collected/deposited at Sr. No. 1 & 2, shall not include pass through charges and indirect taxes,

Has the required proportion of money collected from allottees of the project units, as specified in the act,
deposited in the Designated RERA Bank Account? (Yes / No)

If No. Please mention the amount not deposited.

[ © e mtrd M kEAam RREm R mmE wame
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B. Withdrawals

For this Fiscal year Total for this project till
date

. | Opening Balance of
Designated Bank Account

Total Deposits

Total amount withdrawn
Closing Balance

PR

As specified in the Act, All the amounts withdrawn during the year from RERA Bank Account were within
the withdrawal limit as certified under the relevant Form 1, Form 2 and Form 3 issued during the reporting
period? ( Yes / No)

If No, Please provide the below details:-

§8.No. Date of withdrawal Amount of Excess With.drawals
|

C. Utilisation
I/We certify that, the (Name of Promoter) has utilized the amounts withdrawn from designated bank account
towards project cost only. as specified in the act.

If No, please provide the below details:-

S.No. Date Amount not utilised for Project Cost
1

D. Any Qualifications / Observations of CA

1.
2,
3
4.
Yours Faithfully,
Signature of Chartered Accountant
(UD[Nucreineens and Membership Number............. )
Name.. . iiiiioiniiiiecinnrnerssnrvmsnnnnn
Agreed and Accepred by:

Signature of Promoier
Name:
Date:

ON BEHALF OF GOVERNMENT PRINTING, STATICNERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD. MUMBAI
400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS. 21-A, NETAJI
SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004.ECITOR : DIRECTCR,RUPENDRA DINESH MORE. .




